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For the Applicant • • • 

For the Respondents ... 

1-leard. The applicant has filed this .JA. praying 

that the order dated 16.7.93 (Annaxure A-1), postin£ the 

applicant as Accountant No .l in the Head .Rec:Jrd '.Jffice, 

Jaipur, may be quashed. He bas further prayed for an 

interim ra lief to the effect that the applicant may be 

allo·•·\'ed to continue on the post of AHR;J LSG Accountant 

Supe'rvisor, held b.y him at present, till the disposal of 

2. The learned counsel for the applicant has stated 

that although the post held by the applicant at present 

carries the same scale of pay as that of Accountant to v'klich 

he has been posted, the post held by him at pres~nt carries 

higher status. and is supervisory in nature. His posting 

a.:; Accountant 'Nill mean that he will no longer oe hold:i.n;J a 
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supervisory post. The applicant hi.id mad a a r:: present c.ti on 

dated 24. 5. 93 in anticipation of his posting as ;'.;.ccountant, 

t) the Senior Superintendent, Ri·,.\S, Jaipur Division, Jaipur, 

(.Annexure A-5), praying that he should n:)t bo transferred 

as Accountant. The said represcn·catio<1 has still not been 

disposed of by the respondents, but an order transf~rring 
. 

the a~plicant as Accountant vide Annexure A-1 has already 

been.passed. The learned counsel for the applicant states 

that the applicant was given to .understand, even after the 

passing of the order transferring him to tha post of 

Accountant No.1, that the points raised by the applicant 

in his representation dated 24.5.93 w.are unCier consideratior 

of the respondent~ and that till then he ':Jould b~ continued 

on his existing post of LSG 3uperv is or. In other words, 

although an order transferring the applicant as Accountant 

No.1 has been passed, it has n·ot yet been given effect to 

pending consideration of the po5..nts raised by the epplicant 

in his representation dated 24.5.93. 

that 
3. 'Ne dire ctLthe respondent No.3' to whom the repres en-

tation dated 24.5.93 is addressed, and the respondent No.2 

i.e. the Chief Post:naster General, Rajasthan Circle, Jaipur, 

shall take a decision on me.rits on the representation dated 

24.5.93 submitted by the applicant within a period of om 

month from the date of receipt of this order., The OA stands 

disposed of accordingly, at the admission stag.~ i tsclf. 
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